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activities of the New Bank of India, for 
the year ended the 3 Ist December, 1982, 
together with the Accounts and the Audi- 
tors' Report thereon.    [Placed in Library. 
See No. LT-6860/83j 

 

CALLING  ATTENTION TO  A     MAT- 
TER OF URGENT    PUBLIC    IMPOR- 

TANCE 

Deteriorating law and order situation in 
the Union Territory of    Delhi 

DR BHAI MAHAVIR (Madhya Pra- 
desh): I have to make a submission. 

MR DEPUTY CHAIRMAN: Now, 
calling attention 'Shri Advani. 

SHRI DIPEN GHOSH (West Bengal): 
You have not given the ruling whether 
his statement will ga on record or not. 

MR. DEPUTY CHAIRMAN: I have 
given already. 

SHRI DIPEN GHOSH: What is the 
ruling? 

MR. DEPUTY CHAIRMAN: You see 
the record.  I will not repeat it. 

DR. BHAI MAHAVIR: One minute; 
1  have to make  a submission. 

MR. DEPUTY CHAIRMAN: No, no- 
thing will go on record execpt calling 
attention by   Shri Advani. 

DR.  BHAI MAHAVIR:5 

MR. DEPUTY CHAIRMAN: I am not 
going to  re-open the issue. 

Nothing   will   be   recorded   except     the 
calling   attention. 
'• 
DR.  BHAI  MAHAVIR.* 

SHRI MANUBHAI PATEL (Gujarat): 
Shri Ramanandji gave the information 
about the fast undertaken by Shri Nandaji. 
He has raised the issue. This informa- 
tion is received for the first time. It is 
a very serious matter: The whole House is 
deeply concerned about it. He has been 
the Prime Minister of this country. There- 

*Not recorded. 

fore, when he has undertaken the fast, at 
such an old age, it is the duty of the Gov- 
ernment to request Nandaji to give up the 
fast and Government should assure him 
that whatever issues he had raised will be 
looked into and Government will try to 
solve them. Government should give an 
ranee, and they should see tbat tho 
life of the old veteran freedom fighter and 
former Prime Minister is saved. This is 
my request and I hope the whole' Home 
will agree with me. 

(Interruptions) 

SHRI B. SATYANARAYAN REDDY 
(Andhra Pradesh): Sir, about one hund- 
red Members of Parliament belonging to 
different parties have come to the Boat 
Club to court arrest demanding the imp- 
lementation of the recommendations of 
the Mandal Commission. They will be 
coming in a procession. I would request 
(he Government to take note of this 
and see that the recommendations of, tho 
Mandal Commission are implemented 
immediately. 
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SHRI DIPEN GHOSH: When they 
were shouting, you did not say anything. 
When they were holding the House to 
ransom, you did not say anything. 

 

SHRI LAL K. ADVANI (Madhya 
Pradesh): Mr. Deputy Chairman, Sir, I 
rise to call the attention of Minister 
of Home Affairs to the deteriorating law 
and order situation in the Union Terri- 
tory of Delhi with particular reference to 
the recent incidents of murders and da- 
coities and the action taken by the Go- 
vernment in the matter. ,   r 

THE MINISTER OF HOME AFF- 
AIRS (SHRI P. C. SETHI): Mr. Deputy 
Chairman, Sir, since the assumption of 
office in the year 1980, the Government 
has accorded high priority to the improve- 
ment of "the law and order situation ia 
Delhi. The crime graph" saw Its peak in the 
year 1979, when 44086 IPC cases were 
reported to the Delhi Police and there has 
been a steady decline in the crime rate 
over the past 3 years. In the year 1982, 
the total number of IPC cases reported to 
the Delhi Tolice came down to 27162, 
showing a decline of 39 per cent as com- 
pared to 1979. TKs has beffi achieved des- 
pite rapid expansion of the city and the 
growth of its population. Even tn the mat- 
ter of crimes like dacoity, there has been 
a decline as compared to 1979. In the year 
1979, 64 cases of dacoity were reported, 
while in the year 1982 the total number 
of such cases was 22. During the current 
year, upto 31st July, 1983. 10 cases of 
dacoity have been reported indicating a 
further decline when compared with the 
corresponding period of 1982. As compar- 
ed to the first seven months of 1982, there 
has been a marginal increase in the total 
number of crimes registered under the IPC 
including the number of murder cases 
during  1983  upto 31-7-1983. 

2. The Delhi Police have been able to 
successfully investigate some of the recen- 
tly reported sensational cases. In two cases 
of robberies °f bullion-merchants, 9 per- 
sons were arrested and property worth 
Rs. 10 lakhs has been recovered. In the 
case of the murder of Khushwant Singh 
near the Tughlakabad Shooting Range 
which took place on 31-7-1983, all the four 
accused have been apprehended. In the 
case'of the murder of a Bank Manager, 
Shri P. S. Rohilla and in the Khilnanis' 
murder case, the accused have been 
identified and further action is in 
progress to complete the investiga- 
tion in all respects. In the 
recent incident at Gobind Sadan near 
Mehrauli, the police were able to success- 
fully defuse an otherwise explosive situa- 
tion. Further action against the accused 
persons including cancellation of their arms 
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licences, i* in progress. In the incident of 
robbery in Defence Colony, which occu- 
rred on 8th August, 19S3, some useful 
clues have been found regarding iden- 
tity of the gang which committed the 
crime and vigorous efforts are under way 
to  apprehend  them. 

3. The action taken by the Government 
to improve the effectiveness of the police 
includes opening of new police stations 
and police posts and augmentation of the 
strength of Delhi Police. A large number 
of vehicles and communication equipment 
have alsG been sanctioned in order to 
improve the operational efficiency and 
mobility of the force. Apart from this, 
certain other measures have also been 
taken by the Delhi Police which include 
armed patrolling with walkie talkie and 
wireless sets, action against known cri- 
minals and bad characters under the 
various sections of law including the 
National Security Act, surprise checking 
of vehicles to detect those involved in 
commission of crime, strengthening of 
surveillance over known criminals, pos- 
ting of police pickets and holding of 
inter-District meetings wiih police officials 
of adjoining States to ensure coordinated 
action 'and proper collection of intelligence 
regarding criminals. 

I can assure this House that Govern- 
ment is not complacent in this matter and 
is anxious to do everything possible to 
ensure that the confidence of the people 
in the law and order machinery is not 
undermined. 

SHRI LAL K. ADVANI: Mr. Deputy 
Chairman, Sir, the~;-fIome Minister has 
concluded his statement today with the 
observation "that the Government is not 
complacent in this matter and is anxious 
to do everything possible to ensure that 
the confidence of the peopTe in the law 
and order machinery is not undermined." 
Frankly, Sir; I regard this statement itself 
as evidence of complacency and smugness 
and self-adulation. To say that the law 
and order situation has been steadily im- 
proving over  tfie     last  three  years   is a 

statement that just cannot be accepted by 
anyone, whether he gbes into the statistics 
or whether he goes into general climate 
of law and order obt'aining in the State. 
When I say this I am not speaking be- 
cause I happen to be a political opponent 
of this Government. I have with me 
today's Hindustan Times which car- 
ries an editorial on this subject. Of the 
various daily papers in the Capital no noe 
would ever accuse The Hindustan 
Times of being anti-Government, cer- 
tainly not during the past few month at 
least after my friend, Shri Khushwant 
Singh, has ceased to be the editor cer- 
tainly not after that. And even this paper 
has to say that the steady deterioration 
in the law and order situation in. the 
Capital was once again brought home by 
the daring dacoity in the posh South 
Delhi area of Defence Colony. It goes 
on t0 add that "though crime figures 
speak of percentage increases in murders, 
dacoities, attacks, robberies and molesta- 
tions, these cannot convey adequately the 
growing sense of insecurity anw helpless- 
ness among the citizens." Sir, this very 
aptly sums up the situation. This has been 
going on over a period of time but it 
happens that when we are discussing this 
particular subject, the last fortnight in 
the Capital, from July 25 to August 4, 
has particulary been a gory fortnight, a 
bloody frotnight, a crime fortnight in the 
Capital. 

On July 25 India's ex-Ambassador to 
France and Romania, Mr. K. R. F. 
Khilnani, and his wife. Mrs. Uma 
Khilnani, were found murdered in cold- 
blood in their residence. 

On July 26. 26-year old Narender Singh, 
son of a Defence Ministry employees, 
was found lying dead near Shanti Niketan 
with  a bullet wound in his neck. 

On July 31, thg body of a 25-year old 
young entrepreneur—reference has been 
made in this statement to that case—by 
name Khushwant Singh, was found on 
Suraj Kund Road, his body riddled with 
bullets. (Interruptions) WiH I do not know 
whether the M.Ps, son was involved or the 
industrialist's son was involved, but this 
is the crime calender of this fortnight. 
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On August 1. a Rajasthan Roadways 

bus was coming and near Palam it was 
stepped. Every single passenger on that bus 
\... looted. It was a deluxe bus. Four ar- 
med men, boarded the bus, and latter de- 
camped with 18 wrfst watches, one gold 
chain, one ring, one camera and a 
total of  Rs. 18,000. 

The same afternoon in the crowded 
locality of Greater Kailash in 'S' Block, 
people witnessed in broad daylight a 
shooting encounter between the police and 
the  dacoits. 

And concluding that fortnight, on 
August 7—not on August 8, as has been 
mentioned in this statement—in the early 
hours of the morning, this series of dacoi- 
ties took place in the Defence Colony. 

This particular incident is disturbing, 
because the police did arrive on the spot. 
Some one rang up the police around 
2.30 a.m. and they did reach the spot at 
3 o'clock. When this last incident took 
place at the house of Mehtas in which 
Mr. Mehta. Mrs. Mehta, their daughter 
and son were all attacked (Mr. Mehra is 
still very serious) at that particular point 
of time, as the press has rightly reported, 
the police post was there in the locality, 
and it was, infact within a stone's throw 
of that place. There ~was one ACP and 
two DCPs—all available. ' The Indian 
Express has reported that the police 
was called out at about 1.30 a.m. by 
members of the Defence Colony Resi- 
dents Welfare Comm'ttee (T have checked 
up from Mr. Punj who happens to be 
President of the Committee there). The 
dacoits went about their job in a leisurely 
fashion and the dacoits left the house of 
the last of their"v1ctims at about 3.30 a.m. 
Indeed the most disturbing aspect of this 
last episode is the callous and nonchalant 
manner in which these criminals went 
about their job. All this while, the police 
led by 2 DCPS and one ACP were on 
the sepqe of the crime literally within & 
store's  throw  of the  criminals. 

The hon. Minister has given details of 
how there has been a steady decline in the 
crim: rate oyer the past three years. I 
would like to make an allegation in this 
regard.  The  police has  been     instructed 

orally not to, register small offences or 
minor crimes. They should be left out so 
that it helps build up a good picture. 

The statistics thus doctored suggest that 
the number of crimes registered in 1978- 
79 was more than the number of crimes 
registered in 1982-83. I think this is a 
very serious fraud on the citizens of Delhi. 
I would like the Minister to take parti- 
cular care to instruct them in writing 
specifically once again that the smallest 
crime should be registered. 

For a proper assessment. I regard 
murders—in which dead bodies cannot be 
concealed—as a more pertinent touchstone 
and criterion for judging whether crime 
has  been   increasing  or  decreasing. 

Sir. I have with mc some figures of the 
number of murders committed over the 
last few years and I notice that between 
1977 and 1979, the incidence of murders 
increased at the rate of 5 per cent. I give 
these figures on the basis of what the 
Hindustan Times again has repor- 
ted; 1977—168 murders; 1978—174. mur- 
ders; 1979—185 murders. But during 1980 
to 1983, including this latest figure that I 
have upto June 1983, the incidents of 
murder h'ave increased by nearly 20 per 
cent. To be precise, it is 18 per cent. From 
183 in 1980. it has gone up to 199 in 1981 
and it has risen to 252 in 1982. And upto 
June,  1983, it has been 118 murders 

I regard this as a more pertinent and 
correct touchstone for evaluating whether 
the crime graph has been going up or 
going down. 

As a result of this, naturally the citi- 
zens are feeiing insecu-e. I understand 
that from the walled city, a delegation 
comprising various trade organisations, 
called upon the Prime Minister also last 
month and said that their trade with 
neighbouring 'areas like Rajasthan. 
Haryana. Western UP has suffered 
because of this, because the tra- 
ders feel insecure in coming to Delhi. 
In the Sadar Bazar area, in 
the month of July, one day, all traders 
observed a hartal to protest against the 
manner in which criminals were roaming 
about the place and harassing people and' 
harassing customers. 
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Sir, I would !ifce to deal briefly with 
what I regard as the main reason why the 
lav/ and order situation has been dete- 
riorating. I feel that the Delhi Police 
set-up during tre past three 0'' three and 
a half years has been in a state of con- 
tinuing flux; it has been in a state of 
turmoil. No one knows whether he is 
going to remain in his post for a few 
months more or he is going to be summa- 
rily removed because of a complain against 
him by some politician, by some MP, by 
some Minister. There is a sense of in- 
security and uncertainty. The entire set- 
up has thus been demoralized. The 
Minister caniio: deny >:hat during three 
years Delhi has had four Commissioners 
of Police. Mr. Chaturvedi was there at 
the outset. He was replaced by Mr. 
Briinder. Mr. Bhinder was displaced by 
Mr. Bajrang Lal. And now Mr. Bajrang 
Lal has bee,n removed and his place has 
been taken by Mr. Tandon. Now I am 
no', going precisely into the plus points 
or the minus points of these officers, or 
the reasons why they were removed. 
The Homt Minister knows that best. But 
I do know that as a resul: of this, this 
turmoil goes down ihe line. 

The area which has been the worst 
affected from the point of view of law 
and order has been the New Delhi Range, 
for which there is a post of Additional 
Commissioner of Police, For the last one 
and a haJf years the post has been vacant 
and there has been no Additional Com- 
missioner of Police. Mr. Bawa, who is in 
charge of the other Range, has been 
looking after :hi's area also. Tn this post 
of Additional Commissioner, which is 
the most important post for the New Delhi 
area, you had Mr. Kaushal. Mr Kaushal 
was replaced by Mr. Nikhil Kumar. 
After Mr. Nikhil Kumar, you had Mr. 
Singhal. and then Mr. Bawa, who is even 
now looking after the New Delhi Range. 
Similarly the post of DCP. In the post 
of DCP (South) there have been four 
changes during this period; DCP (West), 
three changes; DCP (Central.), three 
changes; DCP (New Delhi), three changes. 
These are the facts and figures which 
would go to indicate why in ';he wnole 
set-up there is a sense of perpetual un- 
certainty. 

Sir, at one time, when I was tne Chair- 
man of the Delhi Metropolitan Council, 
T was connected with the Delhi Adminis- 
tration also I was aware that thTre was 
some kind of groupism in the A'dminis- 
tration. but I would vouchsafe that earlier 
there was no groupism in the Police. 
There was Corruption, there was ineffi- 
ciency, there were other shortcomings, 
but there was no groupism. Unfortunate- 
ly, as a result of all that has been taking 
place at the higher levels and at the level 
of these high officials in the police, 
groupism has become rampant in the 
Delhi Police also. The result is that the 
citizens are the sufferers. The cicizens 
suffer, crime goes on increasing. Also 
there is no co-ordination between the Delhi 
Police and the Police of the adjoining 
States. After all, crime jn Delhi cannot 
be curbed, cannot be contained, unless the 
Delhi Police has a perfect rapport with 
the UP Police, which it does not have. 
The result is (hat a person commits a 
crime in Delhi, goes to Ghaziabad, takes 
shelter   there   and   nothing   can   be  done. 

Sir. one of the biggest shortcomings, 
and which can be a touchsone, is, 
how many murders have been concealed, 
how many murders were committed last 
year and how many this year. If there 
were 80 last year and there are 75 this 
year, and we are not able to trace most 
of the murderers, tha: also shows a total 
failure and incompetence of the police. 
And my feeling is—I do not have figures 
with me—that most of these murders, 
most of 'hese rapes, most of these dacoi- 
ties go unsolved. Right at the beginning 
when the new Government toolc over, I 
remember, there was the very tragic case 
of ;he young boy, Gautam Jai Singhani, 
who was killed in February or so in 1980. 
Right up to now the murderers haVe not 
been apprehended. The Nirankari Baba 
murder case is another very conspicuous 
case. Nothing has been done. You have 
announced a list of proclaimed offenders 
in that case, but no one has been appre- 
hended. 

I would like to put certain specific 
questions to the Minister. What is the 
reason for this deterioration? Do you 
agree tha: the rapid changes at the summit 
at important levels of the police set-up, 
have    contributed    considerably    to    this. 
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dererioriation  in the law and order situa- 
tion? 

And, as I asked earlier, 1 would like 
to know how many murder cases have 
been solved. About the Gautam Jai 
Singhani case I would like to know 
specifically. About the Nirankari Baba 
murder case 1 would like to know-speci- 
fically. You nave mentioned chat fit the 
case of KhiLnani you have been able to 
trace the culprits. Very often I come 
across news-item somewhere saying that 
a breakthrough has been made and chat 
the culprits have been identified. There 
is no follow up. About prosecution, I 
•do not Know at all. Sardar Santokh Singh's 
case 's ;i'so there. There are so many 
really. Kindly enlighten the House about 
the cases  solved. 

Today in the capital the feeling is that 
a dacoity takes place and a murder takes 
place or a rape takes place or any major 
crime ;akes place, tbe criminals always 
manage to go scot-free. It is in very rare 
cases that the criminals are apprehended 
and in rarer cases stil! that it is possible 
for ;he Government to prosecute them and 
to ensure that they go to jail. 

1 remember a case when we were* in the 
Government. It was a very tragic case. 
It put us to shame, the Billa-Ranga case 
in which a brother and sister were killed, 
son and daughter of an army officer were 
killed. But this much I have the satis- 
faction that they were apprehended within 
a month or so, they were prosecuted and 
they were hanged. 

I wish that some similar prosecution had 
taken place in Che case of the criminals, 
the murderers, during these three-and-half 
years, by which a sense of assurance could 
be transmitted to the people at large "hat 
the Government is watchful. After all, 
one of the major planks on which it was 
elected was law and order, that they would 
give to the people a Government that 
works. The citizens of Delhi are not able 
to accept this as a Government that works. 
Sometimes they wonder if there is a Gov- 
ernment at all, :j.nd particularly when in- 
cidents like that of the Defence Colony, 
take place. 

I have seen an earlier report of the Law 
Commission.   When   Setalvadji  was      the 

Chairman of the Law Commission, Lper- 
haps in its Fourth Report he recom- 
mended that the task of investigation 
should be separated from the task of the 
maintenance of law and order so far as 
the police was concerned. It is only when 
this is done that the detection and"in- 
vestigation of crime would be effective. 
Subsequently I noticed that tbe Law Com- 
mission in its 77th Report has recom- 
mended this point in a different context. 
When Justice Khanna was the Chairman 
of the Law Commission he also said tfiat 
setting up an independent investigating 
machinery which should be entrusted and 
charged specifically with this function, 
would go a long way in ensuring that 
crime was curbed. I would like to know 
from the Government whether it has con- 
sidered this, ^uid if so, what its decision 
is  in this regard? 

Sir, as I said earlier, I would like an 
assurance from the Government to this 
House that the police stations and the 
police officers would be instructed Verv 
specifically . that if they failed to register 
a complant,  action would be     taken 
against them, because this is a very serious 

matter.     And I can tell you 
1 .P.M. that everyone in the press deals 
with crime reporting or 
crime coverage says, "We know it for a 
fact". Earlier also, in this House this 
fact has been mentioned. Suppose, for 
instance, this is not true and oral instruc- 
tions have not given that they should not 
register small crimes, nothing would be 
lost if the Home Minister today assures 
the House by saying, "I shall issue written 
Instructions that every single crime, small 
or big, shall be registered and any 
officer who fails to do it will be hauled 
up and action will be taken." 

SHRI SUSHIL CHAND MOHUNTA 
(Haryana): Sir, on a point of order. On 
Friday, I also put in Calling Attention in 
these   words: 

 



 

MR. DEPUTY CHAIRMAN: This is 
particularly regarding the Union Terri- 
tory of Delhi. You can't "bring in every- 
thing. (Interruptions) Your Calling At- 
tention Notice says: "Deteriorating law 
and order situation with special reference 
to Punjab". You emphasise Punjab. So 
we cannot include that 

SHRI LAL K. ADVANI: Sir, one last 
question which I omitted to ask. Perhaps 
it would be in the interest of the Govern- 
ment to explain. Today there is a very 
disturbing report which says that the ter- 
rorists in Punjab have decided to shift 
their centre of activity from Punjab to 
Delhi and this has been conveyed by the 
Intelligence Bureau to the Government of 
India and to the Delhi Adminstration, 
that hereafter their centre of activity is 
likely to become Delhi. The Indian Ex- 
press says : 

"The extremists want to create a sit- 
uation similar to the one in Punjab, in 
Delhi. Their targets are likely to be 
important Central installations like All 
India Radio, Parliament House, Air- 
ports, the Inter State Bus Terminal, 
Central Government offices and also 
VIPs and Nirankaris." 

I would like to know what is the truth1 

in this regard and further, if there is any 
apprehension of this kind, the steps being 
taken by the Government to deal with 
it..   Thank you, Sir. 

MR. DEPUTY CHAIRMAN; You can 
reply after lunch. 

 
The House then adjourned 

for lunch at three minutes past 
one of the clock. 

The House reassembled, after lunch, at 
two minutes past two of the clock, the 
Vice-Chairman [DR.       (SHRIMATI) 
NAJMA HEPTULLA]  in the chair. 

SHRI P. C. SETHI: Madam, I have 
carefully listened  to  the very      eloquent 

speech made by Shri Advaniji, but be- 
hind his eloquence he cannot hide the 
facts which I have given as a matter of 
statistics in my statement. I have given 
the total IPC cases registered in 1979 and 
those registered in 1980, 1981, 1982 and 
1983. Compared to the figures of 1979, 
the figures in the subsequent years have 
gone down by 39 per cent. I am not say- 
ing that the crime of murder has not 
increased. That I have admitted in Vny 
statement. As far as murder cases are 
concerned, they have certainly increased. 
As far as the last fortnight is concerned, 
it is really a matter of great concern to 
us. I have noted all the suggestions 
given by the honourable Member. It is true 
that the Law Commision's report was 
there for a separate investigations machin- 
ery. We had mooted a proposal to start 
this at least in 28 police stations to start 
with and then spread it over, but on acco- 
unt of financial constraints this was not 
agreed to by the Ministry of Finance. 
However, we would again strongly take 
up this question so that the investigation 
machinery may be separate. Now, I also 
admit that frequent changes of police 
officers are not helpful in the matter and 
should go into this and I assure the hon- 
ourable Member and the House that I 
would go into all these cases of frequent 
transfers.    And,   Madarn,  we  will see 
that stability is there. As far as the 
question of giving any secret instructions 
or oral instructions to the police officers 
that they should not register cases is con- 
cerned, I think the honourable Member 
is misinformed. No such instructions 
have been given. Howover, I am prepared 
to give this assurance that I will give in 
writing instructions to the police officers 
that all minor, small or big cases of crime 
should be registered and "they should be 
properly investigated. Not only that I 
had a meeting with the Lt.-Governor, tbe 
Commissioner of Police and the other 
police officers this morning and I have 
also said that in the area in which the 
crime takes place, after all, the responsi- 
bility will have to be fixed on somebody 
and that responsibility will have to be 
fixed and the officer who is found to be 
reluctant or negligent in his duties will 
have  to be  punished. 
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SHRI G. C. BHATTACHARYA (Uttar 
Pradesh):   Very  good,  very   good. 

THE VICE-CHAIRMAN [DR. (SHRI- 
MATI) NAJMA HEPTULLA]: Mr. 
Naidu. Not here. Yes, Mr. Shiva Chan- 
dra Jha. 

SHRI LAL K. ADVANI: My question 
about the terrorists' centre being shifted 
to Delhi from Punjab has not been ans- 
wered. 

SHRI P. C. SETHI: We have had re- 
ports in this connection and I would re- 
quest the honourable Members not to 
get anxious on this question. As far as 
Delhi is concerned, we' have made all 
possible arrangements and you have seen 
that during the ASIAD and the Non- 
Aligned Meet, when we were determined 
to make arrangements, we were deter- 
mined, and we are determined and there 
is no question of any leniency in ihis 
matter. 
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THE VICE-CHAIRMAN [DR. (SHRI- 

MATI) NAJMA HEPTULLA]: Mr. B. 
Satyanarayan Reddy. Not here. Shri G. C. 
Bhattacharya. 

SHRI G. C. BHATTACHARYA: Ma- 
dam, Vice-Chairman, the Home Minister 
has replied to Mr. Advani's last question 
regarding Punjab extermists trying to 
create panic in Delhi. Of course, he has 
cifed the past achievements like ASIAD, 
etc.   But 1 am citing his own reply that. 

even after the Asiad or before that    how 
the  terrorist  and extremist   activities     of 
very serious nature have taken place. And 
by citing it, I am only trying to impress 
upon  the Home Minister that the comp- 
lacency that he showed at that time when 
he was replying to      Mr. Advani, should 
not be there.   Now, I am citing from his 
reply the various cases of terrorism      in 
Delhi: Discovery of letter bomb in close 
cover   received   by   Registrar,       Supreme 
Court, on 26th August,   1982; bomb  sx- 
plosion outside the Punjab & Sind Bank, 
H. C. Sen Road on 12-9-1982; discovery 
of  letter bomb in the Ministry of Agri- 
culture  on  14-9-1982;  discovery of bomb 
on the Railway track near Purana Quila 
on   19-11-1982; explosion at the  U.S.S.R. 
Embassy on 19-11-1982; discovery of    a 
grenade near Gate No.   13  of     National 
Stadium on 1-12-1982; explosion in front 
of    House    No.     9/365,    Khichri    Pur, 
Delhi  on   26-12-1982;   explosion   of   two 
crackers   near   C-2,   Lawrence   Road   Bus 
Stand  on 6-1-1983; explosion at the Air 
France office situated in Scindia House on 
4-2-1983; explosion in the office of     the 
Iraqi Airways situated in  Ansal    Bhavan 
on   4-2-1983;   explosion   at   Shanti   Path 
opposite main gate of U.S. Embassy     on 
31-2-83; explosion  in  Palika Bazar      on 
8-3-1983;   explosion       at      I.S.B.T.      on 
8.3.1983; explosion at Gole Post Office on 
12-3-1983;  explosion   of   bomb   in   front 
of  flat  No.  516,  Mukherjee Nagar      on 
6.4.1983; discovery of hand grenade      in 
Lavatory of Sarai, Gurdwara Sis Ganj on 
20-5-1983.    And  for that,  when  I  asked 
as  to who were the persons and organi- 
sations   behind   that,   the  hon.     Minister 
said,   "Organisations   like   the   P.L.A.   of 
Manipur,  Dal   Khalsa  etc.   are   suspected 
to   be   behind   these   incidents.    One   per- 
son  has    been arrested  and    non-bailable 
warrants for  arrest of four persons have 
been  issued.    Efforts   are  afoot  to  arrest 
them." 

Therefore, what I want to bring to the 
notice of the   Government  and  to      the 
people   is  that   whatever  steps  you   have 
taken, in spite of that, these things haye, 
happened.. And   in   view.of  the       news, 
which  has  been  published and  to   which., 
Mr.   Advani drew  your   attention,  much, 
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more requires io be done because you can- 
not think purely in terms of law and or- 
der in Delhi, as your statement shows 
today. In view of the changed situation, 
in view of the imperialist forces' attempts 
to destabilise this country by disintegrating 
this country and also trying to make ex- 
ternal aggression by arming our neigh- 
bours with the iatesi weapons, in view oi 
such grave threat to our internal secur- 
hy and external danger, you will have to 
think about the security oi" Delhi and tbe 
citzens—embassies and everything ls 
in a much larger dimension. And for 
that, you will have to prepare yourself to 
meet this threat in a much more intensive 
and much more vigorous way. And you 
arc saying about the money. Do you think 
what will happen it the Finance Minister 
is not giving you the money? But you 
may ask. In view of the changed, envir- 
onment and Ihe situation both internally 
and externally, no monetary consideration 
'hould stand in your way to plan ahead, 
to visualise the dangers coming and your 
preparations to meer them. The 
Finance wil! pas* on the blame 
to     you.       But   you      must persuade 

him to give you enough finances, enough 
money, so that you can tackle the situa- 
tion.   You  are  seeing what  is  happening 
in Sri Lanka. Do you think we will    be 
pared?  We are not  going  to  be spared. 
You have to face it. You. cannot face this 
by giving the statement of the kind which 
you  have  given  today,  that  patrolling  is 
going  on   and  this  thing  and   that  thing 
is  gong  on.   This  security  aspect should 
be thought oi and looked into in a much 
bigger dimension and intensity. Therefore, 
I would like to know whether the Home 
Minister has thought over the security and 
safety of the capital of India in that light. 
He has said that he is prepared to meet any 
situation and he has cited the example of 
Asiad. But the Asiad was a rather different 
thing.    I would like to tell the Home Mi- 
nister  that the Asiad  situation  was  diffi- 
ferent because then they    made    an    an- 
nouncement.     Now there is a qualitative 
difference.  They have not made any an- 
nouncements   but   tbe  intelligence  reports 
show that they have dispersed their killer 
squads.      Therefore,  what  are  the  steps 
tliat yon have taken to meet the situation 

when they have made an announcement 
that they will disturb peace? The situa- 
tion that you are going to face now is 
totally different. This much of under- 
standing should be there. Therefore, I 
would like to know whether in view of this 
changed situation you are going to take 
all possible precautions to save the major 
and important Government institutions, 
public buildings, VIPs and Nirankaris. 
Whatever may be their targets, they have 
been mentioned. They may be your All 
India Radio, Parliament House, airports, 
Inter-state bus terminals. Central Govern- 
ment offices and Nirankaris. Apart from 
these, they may have many more targets. 
Therefore, I would like to know whether 
you will take all possible precautions to 
meet this situation. Secondly, Sir, after 
citing at least 16 dangerous cases of ter- 
riorist activities you have said that only 
one person has been arrested. You have 
identified only PLA and Dal Khalsa and 
you have said that arrest warrants for 
four more persons have been issued Do 
you think it is one man's job or four or 
five persons' job? I would like to tell 
you thai behind these instances there are 
many national and international terrorist 
organisations which are linked up with 
this thing. Unless you identify them, you 
will not be able to take preventive mea- 
sures and if you cannot do it today, to- 
morrow it may increase because this seen* 
rity environment is deteriorating day by 
day and you have seen that it is going to 
deteriorate more in future. Therefore, I 
do not think that everything necessary for 
identifying the persons behind tbe terro- 
rist activities bas been done and sufficient 
efforts have been made to arrest them and 
prevent their activities in future. 

Then, Sir. I would like to ask you a 
very simple question. Many people come 
to us with their difficulties. Sethiji, I 
can tell you of a case where a very poor 
employee of CPWD lost his life's savings, 
in fact, everything?. in a theft case in his 
house. I contacted personally tbe Lt. 
Governor and the Police Commissioner 
because I could not bear the sight ofi his 
weeping and crying. He had lost every- 
thing. In spite of speaking to these peo- 
ple thrice,  every  time I have  been  told, 



 

yes, necessary instructions have been given, 
send him. The poor man wut twice, 
thrice but for the last one month nothing 
has been done and not a single thing has 
• been recovered and nobody has been ar- 
rested . I am very sorry to say that no 
serious attention has been given to work- 
out this case. 

I have mentioned it as one of the 
thousands of the cases happening in this 
city, which do not come to your notice, 
and this case has come to your notice be- 
cause of this opportunity I got to explain 
it. Attention of the newspaper is also 
drawn to it; but what happens to small 
people who lose everything they earn 
during their lifetime? Sometime, someone 
may have collected something for the 
daughter's marriage, and everything is 
stolen. Therefore, the smaller people 
who become victims to these thefts and 
robberies, are not able to draw your at- 
tention or the attention of the newspapers. 
That is why I say that you will have to do 
something about it. You have taken the 
right step by saying that you will fix the 
1 responsibility in the respective areas. But 
you will have to take this matter very 
seriously from time to time and you will 
have to scrutinise the results. 

I would like to know whether you can 
give tis the assurance that the Station 
House Officer in whose jurisdiction a crime 
is committed, will be made responsible and 
. action will be taken against him, if the 
crime is not solved and the culprit is not 
traced out by a given date. This assur- 
ance is necessary so that, as you say in 
your last sentence, the credibility or 
whatever the confidence of the public  in 

. the law and order machinery, is establjsh- 
*d..    Thank you* 

SHRI P. C. SETHI: I can assure the 
hon. Member and the House that there 
is no sense of complacency as far as law 
and order situation in Delhi is concerned. 
We arc very much aware of the dangers 
and We are really sorry that in the last 
15 days, so many crimes have been com- 
mitted. 

As far as the various bomb explosions 
which the hon. Member mentioned, are 
concerned, it is true that there is not 
much headway in tracing out the culprits. 
We have not been able to arrest those 
responsible for it, except one or two in 
that connection. What I said with regard 
to financial constraint was, about the 
separate investigation machinery which 
Shri Advaniji has mentioned. 

SHRI    G.     C.     BHATTACHARYA: 
I asked about some effective investigation 
machinery. 

SHRI P. C. SETHI: As far as re- 
modelling the police force and the supply 
of equipments to the police force whether 
in the form of jeeps and other equipments, 
transmitters and wireless sets or motor- 
cyclesj these are being made available. 
Finances are not coming in the way of 
all this, and the Lt. Governor has given 
a definite proposal in this connection after 
consulting... 

SHRI G. C. BHATTACHARYA: 
I was mentioning about the investigation 
machinery. If you can have effective 
investigation, you can control the crimes. 

SHR P. C. SETHI: With regard to in- 
vestigation, I have said we had initially 
mooted a proposal to start a separate in- 
vestigation machinery for 28 police sta- 
tions and I have said that we would again 
take up this matter with the Ministry of 
Finance. 

As far as extremists activities in Delhi 
are concerned, I can assure the hon. 
House and reiterate that we are aware of 
the dangers facing us. We would spare 
no efforts to see that Delhi does not ' be 
come  a  centre  of     extremists'  activities. 

THE VICE-CHAIRMAN [DR. (SHRI- 
MATI) NAIMA HEPTULLA]: Mr. M. 
C. Bhandare, not here. Shri Rameshwar 
Singh. 
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SHRI   ARABINDA      GHOSH     (West 

Bengal); He is having high blood pressure. 
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THE VICE-CHAIRMAN (SHRI R. R. 

MORARKA): Order please, let the Mi- 
nister reply now. 
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SHRI SUKOMAL SEN (West Bengal): 
Firsl of ail, I heard the replies given by 
the Minister to the speeches made by ear- 
lier speakers. The Minister said the 
statement is not at all self-complacent. 
But unfortunately 1 find that the statement 
made by the Home Minister in this House 
is ful] of selfcomplacence, self-satisfaction 
and self-adulation. What is happening in 
Delhi the citizens of Delhi know very well; 
everyday we find in the newspapers some 
dacoities, some murders, some rapes, some 
thefts or some such crimes taking place 
in the city of Delhi. But the statement 
comes out with self-complacence giving a 
comparison of the figures with those of 
1979. The statement says that the crime 
rate is falling in the city of Delhi. I do 
not know why the Minister has chosen to 
compare with the 1979 figures. We are 
not concerned with what happened in 
1979 or 1978 or 1977; we are concerned 
with what is happening now. And Sir, 
I feel that this self-complacent state- 
ment, instead of helping in curbing the 
crime rate, wiH only act as a booster to 
the morale of the criminals. If the Gov- 
ernment says that the crime rate is fall- 
ing when actually the crimes are increas 
ing in the city in a very wide-spread man- 
ner, if at this moment the Government 
comes out with a statement saying that the 
crime rate is falling, it will only be a mo- 
rale-booster to the criminals. On ihe other 
hand, it will make the police force more 
inactive, the police forces who are known 
for inaction, who are known for corrure 
tion and who are known for collusion 
with the criminals on account of which 
crimes take place in This city, and instead 
of making the police prompt and vigilant 
in curbing crimes, the statement will only 
make the police force more inactive and 
complacent.    So, I feel  Sir, that tbe Homo 
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Minister should not have come out with 
such a self-complacent statement. 

May 1 ask the Home Minister whether 
it is not a fact that during the last Holi 
festival in Delhi, the girl students of the 
Miranda House hostel had to vacate their 
hostel for fear of being molested? I would 
also like to ask the honourable Minister 
whether it is not a fact that the guardians 
of the girls of different colleges in Delhi 
had to hold a meeting and demand of the 
Government for protection of their wards 
who are studying in the different colleges 
in Delhi? Are these not facts? But these 
tilings are not stated at all in the state- 
ment and there is not a word of regret or 
remorse which one can find in the state- 
ment . 

Now, Sir, I would like to quote some 
figures with regard to the crimes in Delhi. 
Yesterday, the newspaper. 'The Hindustan 
Times", had given some figures with re- 
gard to the crimes committed during the 
period April to June this year. I am not 
going back to the year 1980 or 1979 and I 
am not comparing anything with any year. 
The "Hindustan Times" has quoted certain 
figures for the period* from April to June 
from a reply given by the Government to 
Parliament and these are all official fig- 
ures and the figures are like these: 
Between April and June, there were 79 
murders, 58 attempted murders, 63 cases 
of robberies, 31 cases of rioting, 35 cases 
of snatching, 5 cases of dacoity and 598 
cases of cycle thefts. Besides, during the 
last six months, 783 persons were arres- 
ted for eve-teasing. These figures are 
for the last three months. What do they 
indicate? They indicate that during the 
last three months, at least one person was 
killed a day. This is the crime rate in 
Delhi now. That is, during the last three 
months, which means in 90 days. 79 per- 
sons have been killed which means mat 
one person a day or two persons in three 
days have been killed. This is the ratio 
of crimes committed in Delhi in the case 
of murder. And, Sir, in the case of eve- 
teasing, within six months, 783 persons 
have been arrested. What does this indi- 
cate? It indicates that 783 persons in- 
dulged io eve teasing and this number is 
only a fraction of {he total number of eve- 
teasers   because   most  of  them   have   not 

been apprehended. So, Sir, this city has 
become a nightmare for the citizens. Even 
yesterday, we find, in the Defence Colony 
area, there was a dacoity. A few days 
back, one diplomat and his wife were 
killed. Every day these incidents are 
taking place in Dtihi and the atmosphere 
in Delhi, the social life of Delhi, has 
been so much vitiated that even the son 
of an MP was arrested a few days 
back, on the charge of murder. It is not 
only the members of the under-world who 
are committing murders or who commit 
rape or other crimes, but it is also the 
members of the affluent society, the upper 
strata of society, which rule this country, 
the members of the elite society, are also 
responsible for the crimes that are taking 
place in this city. So, these are facts 
which are alarming. But the statement 
does not admit of these alarming facts. On 
the other hand. I find that in 1981, the 
total number of murders committed was 
200 while in 1982. it increased to 236. It 
means that there has been some increase 
in the murder rate. These are all the 
figures which we find from the newspaper 
reports and we find that every month the 
crime rate has been increasing in the 
city of Delhi. If we look at the figures 
relating to the crime of eve-teasing, par 
ticularly molestation of women, we will 
find—it is not only my opinion, but I 
think it will be the opinion of many peo- 
ple here—that among the big cities of the 
country, Delhi has become the most un- 
safe place for women. 

While a woman Prime Minister is rul- 
ing the country, its capital has become 
a most insecure place for women. They 
do not have security while they go in the 
streets, while they go to colleges or while 
they are in hostels. Every-where there 
is scare. So I feel that instead of defend, 
ing itself the Government should come 
out with a strong hand to curb this 
menace in the city of Delhi. 

Now, I would like to seek some clari- 
fications from the Home Minister. I 
would like to ask him what is the total 
number of people arrested in 1982 and 
in 1983, Januarv to June, for committing 
crimes, and among them how many are 
murderers, how many have bee,n arrested 
on the charge    of    murder,      Then,      t 
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would like to ask what is the total police 
force in the city of Delhi. Then I would 
like to know what is the total number of 
IPS officers working in the Delhi Police. 
Has the Government taken any action 
against the erring officers for their negli- 
gence in duty in curbing the crime? 
The Home Minister should come out with 
such a statement which would help in 
curbing the crime in this city. 

SHRI P. C, SETHI;  Sir, as    far      as 
the  question of eve-teasing is  concerned, 
the very fact that 783 have been arrested 
during the last six or seven months indi- 
cates   that   vigilance   is   being  maintained 
in this connection and police pickets are 
being posted  near every  girls' college or 
school.    As tar as the question of arrests 
is concerned, I do not haye all the 1982 
figures.        For dacoity 24 pe sons    have 
been   arrested,   for  murder   301     persons 
have been arrested; for robbery 109 have 
been  arrested.     For dacoities 48  persons 
have been arrested.    I do not have   the 
other  1982 figures.    As far as the    total 
police force in Delhi is concerned.      in- 
cluding the Commissioner of Police, there 
are  &x Additional     Commissioners      of 
Police,    38    Deputy    Commissioners    of 
Police,  132 Assistant Commissioners      of 
Police.   384   Inspectors,   2385   Sub-Inspec- 
tors,   1720 Assistant  Sub-Inspectors.  5741 
Head  Constables  and  20.159  Constables. 
Thus the Delhi Police comprises of about 
30,000 people.      Besides this,     as    and 
when any exigency arises, we engage the 
services of CRPF and    BSF.    Sir,    look 
ing to the population of Delhi, the police 
force is not very adequate. 

We are trying to augment the police 
force as well as ths arrangements with 
regard to their weaponry and with re- 
gard to the vehicles which they are using. 
We are trying, at the same time, to 
manage this force as best as possible. 
But certainly there is a vast scope for 
improvement and we shall spare no 
efforts tc see that the law and order 
positions hi Delhi improves. 
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THE VICE-CHAIRMAN (SHRl R. K. 
MORARKA): Now, the House will take 
up Special Mentions—Shri G. C. Bhatta- 
charya. 

SHRI P. C. SETHI; Before that, I 
want to make one correction. In my 
statement I have said the Defence Colony 
incident of 8th August. It is actually 
7th. Mr. Advani was right. 

THE VICE-CHAIRMAN (SHRI R. R. 
MORARKA):  Very well. 

REFERENCE   TO     THE      
REPORTED OPPOSITION BY  U.  K.  TO  

THE  IDA LOAN TO INDIA 

SHRl G. C. BHATTACHARYA (Ut- 
tar Pradesh): Mr. Vice-Chairman, Sir, 
the imperialist conspiracies and attacks 
against India are complete. They have 
launched a pincer movement. One h 
military and the other is economic. Mili- 
tary offensive includes subversion also. 
We have seen the danger of internal sub- 
version and external aggression. And 1 
have mentioned it umpteen times in this 
House. Today, Sir, my Special Mention 
relates to UK's opposition to IDA loan 
to India. The economic offensive is 
also now complete. Sir, the International 
Development Agency is a major source 
of concessional credit and it is almost 
interest-free. Now, what has happened? 
India has become the Chairman of the 
Non-aligned Movement in the last Delhi 
Summit. Apart from that, there is 
India's growing influence in international 
affairs because of its peaceful policy. Sir, 
Mr. Poojary is here. I wiH request him 
to kindly listen to what I say so that he 
may do whatever is necessary. There 
is the growing role of India which is 
apparent from the Prime Minister's Paul 
Prubysch Speach in Belgrade. And I 
may say that it is a manifesto for ano- 
ther freedom struggle of the third world 
countries. When I say freedom strug- 
gle, it is economic freedom struggle. So, 
what has happened? Sir, after that, the 
entire economic attack has also intensi- 
fied. You may kindly notice that India 
will be Ihe worst sufferer in the event the 
USA and the UK, rather the USA suc- 
ceeds in not replenishing its contribution 
to Ihe IDA.      Now, the    UK    has also 

joined hands with America in not rep- 
lenishing its contribution to the previous 
level,  if not   more. 

This will not only be a handicap to tht 
economic development of the third world 
countries but it will also endanger the 
prospect of global economic recovery. 
Without the assistance of IDA planned 
by the World Bank, India's gross domes 
tic production, growth rate would fall by 
more than 10 per cent, from 2.6 per cent 
to 2.3 per cent a year. And the per 
capita growth rate for the next decade 
would fall by 20 per cent and the num- 
ber of absolute poor would be 240 mil- 
lion by 1995. If India is to make up 
this reduction, its debt servicing charges 
would climb to 20 per cent by 1995. Mr. 
Vice-Chairman, Sir, you are quite aware 
of these facts because you yourself are 
aa expert in these matters. These are 
the implications. Now, what does this 
show? This shows a growing contradic- 
tion between the developed countries in- 
cluding those countries haying capitalist 
system and the imperialists (Time Bell 
rigs). Sir, it will give a setback to the 
struggle for new international economic 
order. I will beg of Mr. Vice-Chairman to 
give me a few move minute. We will get 
very little opportunity to speak on this. 
It is a matter which I am bringing to the 
notice of the House and through the 
House to the entire country because I 
have shown to you what the economic 
implications are and what the reduction 
of the IDA loan assistance will mean. 
Now a new dimension has been added to 
it. Sir, in tbe name of diversification we 
are making defence purchases worth cro- 
res of rupees. Now we are going to 
have a Commonwealth Conference in New 
Delhi which will be attended by the Bri- 
tish Queen. Now, it is the U.K. which 
is opposing us, but supporting China, and 
with the entry of China. I think India's 
share   will   be   almost   nil. Therefore, 
this economic offensive which has been 
launched against India by the U.K. and 
American imperialism wiH, rather should, 
strengthen our determination for more 
self-reliant economy and also our struggle 
for new international economic order should 
be strengthened.      Not only that_ The tilt 


